BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH

ORIGINAL APPLICATION NO.100 OF 2024 (WZ)

Vanashakti & Anr. ..Applicant

Versus

Municipal Commissioner, MCGM& Ors ...Respondents

ORIGINAL APPLICATION NO.166 OF 2024 (WZ)

Nusli Neville Wadia ..Applicant

Versus

State of Maharashtra & Ors ....Respondents

AFFIDAVIT IN REPLY

I, Jitendra Vitthalsing Pardeshi, Adult, Occupation - Service as
Superintendent of Gardens and tree officer of Brihanmumbai Municipal
Corporation, having office at 2n Floor, Superintendent Of Gardens Office,
Penguine Building ,Veermata Jijabai Bhosale Udyaan, Byculla (East)

Mumbai 400027; do state on solemn affirmation as under:

1. I say that, I have made myself conversant with the facts of the case
and am able to depose on behalf of the Respondent No 1 to 3 in
Application No.100 of 2024 and Respondent No. 3 to 6 in Application

No. 166 of 2024. 1 am filing this common affidavit in reply thereto.
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. The allegations in the application no. 100 of 2024 pertaining to plot

bearing CTS No. 827A/4A/1, 827A/4A /2 of Village Malad (East) and
the allegations in application no. 166 of 2024 pertaining to plot
bearing CTS No. 827A/4A/1 of Village Malad (East) are similar. Both
the applications comprise of three averments i.e. HILL CUTTING,
TREE CUTTING AND OBSTRUCTION TO NALLA.
These respondents state that, this Hon’ble Tribunal by an order dated
05.08.2024 has constituted Joint Committee to visit the site in
question. The joint committee has already submitted its report to this
Hon'ble Tribunal after site inspection. Further as per previous order
of this Hon'ble Tribunal dated 10.05.2024 in the application no 100 of
2024. The said committee has also submitted additional report dated
30.11.2024 as directed by Hon'ble Tribunal in addition to the
previous report of committee.
On perusal of both the applications and the documents submitted by
applicants, present respondent state as under -

A. DEVELOPMENT ON PLOT:

a. These Respondents states that; the plot bearing CTS No.
827A/4A/1 of Village Malad (East) is situated in NO
DEVELOPMENT ZONE as per prevailing sanctioned D. P i.e.
sanctioned D.P 1991 and also as per new sanctioned D.P
2034. The development of IT/ITE along with Residential
user is permissible as per regulations no. 60 of the then
prevailing regulations i.e. amended DC Regulations 1991.
The plot is a single layout in which plans have been

approved for IT/ ITE/residential purpose. Five LT/ITE
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buildings have been granted OCC in the past and the
balance development of other IT/ ITE/ residential buildings
is in progress as per approved plans. The development is
permissible as per Clause 3.5 of Regulation No. 34 of DCPR-
2034 in No Development Zone.

. These Respondents state that; the adjoining plot bearing
CTS No. 827A/4A/2 of Village Malad (East) is in the
Residential Zone and is reserved for "Police Housing”. The
same is situated between SGNP and the plot being
developed by Respondent No 10. The 18.3 m D.P. Road
providing access to the police housing plot is in
Brihanmumbai Municipal Corporation possession and
development of the road is in process by BMC through the
contractor.

. The plot comprises of number of large platues, Theses
respondents submit that the excavation, levelling, filling
required for the development of the buildings on the plot
including the infrastructure, roads, accesses, compound
walls, retaining walls etc is permitted under the MRTP Act
and the same cannot be construed as Hili Cutting.

. The new Development Plan for Mumbai was sanctioned on
8.5.2018 along with DCPR 2034 after following due process
as stipulated under MRTP Act 1966. The ESZ line is
distinctly marked on the sanctioned D.P. Plan by BMC so
that NOC from Monitoring Committee can be insisted upon

from Project Proponent.
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e. The plot under reference is private non forest land.
However, the plot is affected by 100m ESZ from SGNP on
northern and eastern side boundary of the plot. The ESZ
NOC has been issued by the Monitoring Committee to
Respondent No 10 on 1.11.2018 for the development of plot
under ESZ portion from SGNP. Copy annexed to Joint
Committee Report as Annexure-'G'. The Construction
activity is a regulated activity and not a prohibited activity
as per the ESZ notification and is permitted within the Eco-
Sensitive Zone as per the provisions of the approved
Development Plan and other applicable rules and
regulation under the Maharashtra Regional and Town
Planning Act.

f. The Respondent submits that; as regards to allegation of
hill cutting is concerned, the Development Plan department
of the MCGM has informed that, the site was inspected on

07.06.2024 by the staff of this DP Department and it is

observed that, The land is open barren land with grass and
shrubs which is partially developed. No proposed
construction work is observed within 100 m strip of ESZ
affecting the plot on its North side and on its east side. No
hill cutting/flattening is observed on site. The cutting and
levelling for the purpose of development of buildings, roads
and infrastructure is permissible The Joint Committee in

their additional report also addressed this allegation at



point no. 9. Hereto annexed and marked as EXHIBIT ‘A’
is the copy DP Department remarks Dated 13.06.2024.

One of the issues raised by applicant in application no. 166
of 2024 is pertaining to power of attorney and development
agreement in respect of the plot under reference between
applicant in application no. 166 of 2024 and respondent
Ferani is not an environmental issue and as such is not
within the scope of Hon'ble NGT. However, the respondent
Ferani has submitted that the matter is subjudice since it is
pending in High C.ourt suit no. 1628 of 2008 and that there
are no restraining orders against respondent Ferani.
Respondent Ferani has also submitted various orders

issued by Court in support of their say.

B. TREE CUTTING/PLANTATION:

a.

The main allegation of the applicant in both the applications

is about cutting of trees on plot under reference.

. The present respondents state that; the Tree authority of

Respondent BMC is the authority and empowered to initiate
action for any tree cutting as per provisions of Maharashtra
(Urban Areas) protection and preservation of trees Act
1975.

In the year 2016, this Respondent has received letter from
the letter Environment Minister of State of Maharashtra
regarding the Cutting and burning of trees in Survey
No.239. Accordingly, the Officers of MPCB has visited the

site on 06.12.2018 and submitted site visit report to the
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present respondent. Thereafter the NC was lodged under
No. 942/19 on 25.03.2019, by Mr. Mayuresh Dattatray
Bhoir from the Garden Department, P/North Ward, MCGM,
against Ferani Hotels Pvt. Ltd. at Dindoshi Police Station,
Mumbai and Further FIR was lodged at Dindoshi Police
Station, Mumbai on 01.07.2019 against Ferani Hotels Pvt.
Ltd. The case was investigated, and 'A’ summary report was
submitted by the investigating officer to the competent
authority in respect NC was lodged under No. 942/19 on
25.03.2019 as per the copy of the letter from P.I Dindoshi
Police Station which is attached with the Joint Committee

Report as Annexure 10.

. The present respondents state that; on 07.11.2022, the FIR

No.1100 dated 07.11.2022 was lodged by Garden
department through its Officer Mr. Mayuresh Dattatray
Bhoir from the Garden Department, P/North Ward, MCGM,
with the at Dindoshi Police Station, Mumbai in respect of
alleged tree cutting of 560 Trees. Hereto annexed and
marked as Exhibit 'B’ is the copy of FIR No0.1100 dated
07.11.2022. The case was investigated, and 'C' summary
report was submitted by the investigating officer to the
competent authority in respect NC was lodged under No.
N0.1100 dated 07.11.2022 as per the copy of the letter
dated 13.11.2024 from P.I Dindoshi Police Station which is

attached with the Joint Committee additional Report.
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e. These respondent state that; as per the Panchnama dated
13/12/2022 carried out by forest department annexed as
Exhibit 'E' by the applicant to the application No 166, no
tree cutting was observed on the plot under reference by
the Panch. It is seen that the said panchnama was carried
out on physical site inspection by many members present
and cannot be said to be incorrect as alleged by the
Applicants.

f. The respondent states that the tree NOC's dated
29/03/2013, 22/04/2013, 07/05/2013 have been issued
by Supdt. of Gardens & Tree officer and subsequent letter
for plantation was issued from Deputy Supdt. of Garden
department of these respondent certifying new tree
plantation of 1003 trees done by the respondent M/s
Ferani. The tree NOC dated 29/03/2013 issued by Supdt. of
Gardens & Tree officer, states that there were no existing

trees on the plot. Thereafter, the respondent Ferani has

newly planted about 1003 trees as certified by Deputy
Supdt. of Garden department of these respondents vide its
letter dated 28/05/2024. The Panchnama carried out on
13/12/2022 after due site inspection also states that no
trees cutting are observed.

g. The new trees planted by respondents Ferani shall have to
be preserved by said respondents and no tree cutting shall

be carried out without permission of the tree authority as



per provision of Maharashtra (Urban Areas) protection and
preservation of trees Act 1975.

h. These respondents state that the ESZ NOC has been issued
by Monitoring Committee on 01/11/2018 in respect of
development of land affected by ESZ to the respondent
Ferani. The ESZ NOC is attached with the Joint Committee
Report as annexure G.

C. WALBUT NALLA:

a. Further itis alleged by the applicant that the river Oshiwara
originates from Dindoshi hills, which has been wrongly
recorded as Walbut Nallah by MCGM and satellite imagery
would show that the river has been illegally reclaimed and
the path of the river has been obstructed through the
dumping of debris into the same which has reduced its
width considerably. The Respondent Submit that, as per
BRIMSTOWAD-II Master Plan, the land bearing CTS No.

827A/4A/1 of village Malad (E) is not affected by major

nalla. Copy of BRIMSTOWAD-II Master Plan for Catchment
No. 217-A enclosed herewith. Hereto annexed and
marked as Exhibit 'C' is the copy of remarks of
Executive Engineer Storm Water Drains (P.C) dated

18.07.2024.
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b. Further, Joint Committee in their additional report also
addressed this allegation at point no. 3b. As per the remarks
of Executive Engineer Thane Irrigation Division dated
01.8.2024 attached with additional report of joint
committee, small streams flowing downstream meet walbut
Nalla and are flowing unobstructed.

5. That Respondent state, the Respondent MCGM has taken the
appropriate steps as per provisions of law in respect of various issues
as detailed hereinabove.

6. This Respondent craves leave to add, alter or amend the aforesaid

averments as and when necessary.

Date: 29/ ti2s

Mumbai Respondent
Brihanmumbai Municipal Corpﬁration

Supdt. of Garczr
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VERIFICATION

I, Jitendra Vitthalsing Pardeshi, Adult, Occupation - Service as
Superintendent of Gardens and tree officer of Brihanmumbai

Municipal Corporation, having office at 2nd Floor, Superintendent Of

Gardens Office, Penguine Building ,Veermata Jijabai Bhosale Udyaan,
Byculla (East) Mumbai 400027 do hereby state on solemn affirmation

that what is stated in above paras are true and correct to my own

knowledge and belief.

Solemnly Affirmed at Mumbai

_ +H
This day2 g of January, 2025 |

Respondent |

Brihanmumbai Mumc1 al Corppration
Supdt, of G ar»qﬁ

Advoca spondent .BEFORE M@
—<7*’—‘

G. H. SHUKLA
NOTARYGREATER MUMBAI

Jagdamba Bhavan, G
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BRIHANMUMBAI MUNICIPAL CORPORATION
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Sub: This Original Application has been filed by application no.1, which
is a public trust working in the field of forest, mangroves and
wetland protection and applicant no 2., who is a project director of
applicant no. 1 is an environmentalist raising issue of
conservation and proteclion of the hills located at Dindoshi region
of mumbai, particularly the land bearing CTS 874A/4A/1 in Malad
East, which also bears survey no. 239 and is possession of
respondent No.10 K.Reheja Realty and respondent no.11-Ferani
Hotels Pvt.Ltd, Who are evidently burning the natural tree
coverage in the region, systematically flattering the hills in the
region and obstructing the oshiwara (Walbut) river with an
intention to destroy the natural course of the river in such a
manner so that the said land may be used for commercial
development.

Ref: No. LO/LCT/3203/ALO/DRT of DT. 30.05.2024.

Reference is requested to your note of above subject matter forwarding
therewith order from NGT Western Zone Bench, Pune in O.A. No. 100/2024.
On going through the said order, it is to inform you that point no. 6 is

related to SWD Department, which is reproduced as below:

“It is further submitted in the application that river Oshiwara originates from Dindoshi hills,
which has been wrongly recorded as Wa'but Nallah by MCGM and satellite imagery would show
that the river has been illegally reclaimed and the path of the river has been obstructed through
the dumping of debris into the same which has reduced its width considerably.”

The remarks in this respect are as under:

1) The land mentioned in the said order bearing CTS No. 827A/4A/1 of
village Malad (E ) falls in Catchment no. 217-A of OSHIVARA RIVER
SYSTEM as per BRIMSTOVVAR-II Master Plan.

2) Copy of BRIMSTOWAD-II Master Plan for Catchment No. 217-A enclosed
herewith.

3) As per BRIMSTOWAD-II Master Plan, the land bearing CTS No.
827A/4A/1 of village Malad (E) is not affected by major nalla.

4) It is seen from the BRIMSTOWAD Master Plan that the major nalla starts
from CH. 1394K which is cutside the plot under reference. The width of

‘,_\major nalla at CH. 1394Kis 13.50 M.
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5) Thus it is seen that the said major nalla is not affected by land under
reference as per BRIMSTOWAD-II Master Plan.

6) It is to mentioned here that major nalla from Western Express Highway
(WEH) to Dindoshi i.e. to the East side of WEH is commonly addressed as
Walbhat River and to the downstream side from Western Express
Highway i.e. to the West side of WEH it is addressed as Oshivara River.

7) As regards, contents mentioned in point 6 that the river has been illegally
reclaimed and path of the river is obstructed, the same may please be
verified by the constituted joint committee formed as per point no. 11 of
the said order.

8) The remaining points of the said order are related to other departments;
hence the remarks for the same may please be obtained from the

respective departments.

Submitted please.
&)

Ex. Engineer (SWD) P.C. (W.S.)
hri. Prakash Shejal
Asstt. Law Officer (DRT)

0} 2 LE
|
" an~y
il
1 8 |28 LNl

019867

S ———

S NN

r'gak(?f:”ﬁ C;L\“'EJCL' fgl'/o

656



657

CATCHMENT NO.: 217

eftym Area and Locati§

v‘!w

STORM WATER DRAINAGE SYSTEM
-} NodewManhale

» m.. )
% ? o
it }
- 4876 | g L oua
e - wu fH.4858EYTn A Pumping Station (DPR 2007 works)
———VAIDYAMARG by
ATOYA N b= DPR2007 works drain
R " ——— OpenDrain
- ﬁ Slum Engroachment
[ caichment Boundary
I_ 2 ! vaard Boundary
« [=] cTS Boundary & Number
- SOLUTIONS
A Pumping Station _.vavnuo&
m [ ——— m%rﬂ%ﬁuﬂ%}ilﬁ—nﬁiiﬁ
w ! P CH 1394K _ —_— Miasn_._z.:n&ua&s
S ! LT | 9CON M jon
. —F— SeaiedCondut
y.
s sl HISTORICAL FLOODING DATA
N aaa
. El  Vear 1953, Master Flan Repait
- r
| :xé_.a_.unw._..au_.»a.urfs o 7 ’ W 4 “ Year noou.ﬁﬂ“
I Year 2010, G
\ SO : | v Jess o Year201t,MCGM
| e N .
wr |
‘ I INDEX MAP OF immﬂmmz SUBURBS
| 1 REFER: NULLAH SYSTEMS STERN/CAT/ON
k Drg. No. BRIMSTOWAD-I/WE
..7 wn ,_. g
: 33 Municipal Corporation
% of Greater Mumbal
ﬁ Y,
- " &
= = FROPOSALS FOR
;/ o CATCHMENT NO.: 217 -A
T OSHIVARA RIVER SYSTEM
o S LY THE ORAWING S SUED BY MWH. SUBJECT TO THE CONGIMONS
P sy gz THAT IT 13 HOT COPED EITHER M WHOLE OA (N PART OR DISCLOSED TO THIRD PATIEY
sy r—~4y 1 13 GIVEN BY MWH
.“ T _.-.u...!i\,5 “R...\u. B ;
s ma [ CH.3985 \\
Mo s | S BSRD 2
e 2 Y, N @ mwH
B RS ,,ﬁ ~ L i
s -
g il ,/Mw o = I Drawny: | Chackad By: | Approved By: | Saaic [
o 2 \
- “ [ T\\\- 5 MON RS 1.5.000 26/ 0w 2018
420 4 = 1075 % 1 %nzuqm_s 428 125 -
| 4#7cn.3723 [=——-. = i Drawing No: Revision: Print No.
3 1| BRIMSTOWAD- L /WESTERNCATI217-A B 1




: 658
Brihanmumbai Municipal Corporation
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Sub: Original application has been filed by applicant no. 1 which is puvlic trust
workirg in the field of forest, mangroves and wetland protection and
applicant no.2, who is project director of applicant no.l1 is an
iznvironmentalist raising issue of conservation and protection of the hills
located at Dindoshi region of Mumbai particularly the land bearing CTS No.
8:27A/4A/1 in Malad (East), which also bears S.No0.239 and is possession of
respondent no. 10, K. Raheja Realty and respondent no. 11 - Ferani Hotels
Pvt.Ltd who are evidently burning the nature tree coverage in the region,
systematically flattening the hills in the region and obstructing the Oshiwara
(Walbut) river with an intention to destroy the natural course of river in such
a manner so that the said land may be used for commercial development.

Ref: Note from legal department u.no. LO/LCT/003203/ALO/DRT dated
30/05/2024.

Vanashakti and Anr. Versus Municipal Cominissioner and Ors.

Reference is requested to the application under no. 100 of 2024 in
National Green Tribunal and the direction of the Hon'ble NGT issued on -
10.05.2024 wherein the Joint Committee is constituted by Hon'ble NGT. The
present application Nu 100 of 2024 comprises of the averments mainly illegal Hill
Cutting, and illegal Cutting of trees and Obstiruction of river on plot under
reference for which the remarks are sought by Hon'ble NGT.

The site has been inspected on 07.06.2024 by the staff of this office and
the remarks/observations of this office from D.P point of view is detailed here
under:- |

Description of plot: Plot bearing CT% NO 827A/4A/1 of village Malad (E).
General:

The plot u/r is situated in developed locality at Malad East, off A.K.Vaidya
Road, near MHADA colony, Nagari Niwara Parishad etc and is accessible by
18.30m wide municipal road. The existing/under construction residential
buildings/ complexes are situated or West side. SGNP is abuttirig on the North
side. The reservation of Police Housing on plot bearing CTS NO 827A/4A/2 and
SGNP are abutting on East side. MHADA colony is situated on South-West side.
The site is touching the boundary of Aarey village on its South side.

D.P. Provision:

The plot u/r is situated in NDZ and is affected by D.P. Roads as per
ioned D.P.2034. The major portion of the plot is outside ESZ. Only North

pE d along the boundary of SGI\JD on North S|de prowdlng access to
{ \xth%a%“tﬁl plot bearing CTS No 827A/4A/2 of village Malad (E) reserved for



providing access to the said Police Housing plot. The copy of possession receipt |

in respect of said land under 18.30 m wide road is submitted herewith.
ite I ion ervation

The land is open barren land with grass and shrubs which is partially
developed. No proposed construction work is observed within 100 m strip of ESZ
affecting the plot on its North side and on its east side. No hill cutting/flattening
is observed on site. The cutting and leveling for the purpose of development of
buildings, roads and infrastructure is permissible.

During site inspection, it is observed that leveling work of the land under
18.30m D.P. Road running parallel abutting the SGNP along Northern boundary
of the plot is under process. Plot is generally having large platues at different
iocations. There are five IT/ITE buildings existing on site. Plinths of some of the
buildings found existing on site. The leveling for infrastructure work is in
progress. The internal roads have been found constructed for providing accesses
to existing as well as proposed development. The land u/r is affected by a Nalla
which carries storm water which is now in dry state. The sides of access roads
are provided with green lawns/grass and are seen provided with storm water
drains and Sewers along with chambers and are connected to Municipal drains
and municipal sewer. All the services i.e water supply, electricity, SWD, SEWER,
internet etc are available on site. The photographs showing aforesaid
development are attached herewith. The development is permissible as per
provisions of amended DCPR 2034. As per the ESZ notification, construction
shall be permitted within the ESZ as per the provisions of the approved
Development Plan and other applicable rules and regulations under the M.R.&T.P
Act. The compliance of ESZ NOC if obtained by the respondent shall be observed
by the planning authority.

Walbut Nalia:

The plot u/r is affected by nalla. As per policy note No. 26 of Govt.
Notification dated 08.05.2018, the existing features shown on Development Plan
are indicative and stands modified on Development Plan as per actual position.
In light of the note printed on D.P. Sheet, the alignment of Nalla shown on plan
shall be considered as per remarks given by SWD. Hence remarks may be
obtained from SWD department separately in respect of said Wallbut nalla.

As regards other averments in the application, the remarks may be obtained
separately from concerned departments.

Submitted please.

Asst. Law officer (DRT) Lo\ LET \ \G\?s\ DYLEDRT 2\o}H\2# ,3-/ SE T
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N.C.R.B (H.%.3m=.d})
LLE.-l (TH$T =90 i - q)

FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)

TH W EdTc
(T 94 % BioeR ufspar wiza)

1. District (fSiee1): gTHas IR P.S.(3T0): et
FIR No.(¥2¥ @&¥ 8.): 1100 Year (?ﬁf): 2022
Date and Time of FIR (¥. Q. & anmfdr 3):07/11/2022 12:26
2.7 "S.No. Acts (3faf¥an) Sections (&d¥) |
(a1.35.) T

' 1 AERTE (AFR &3) Serd e S 80

‘ |rfafE, 9394

1 ) HERTY (AT &) FTSTd A& g 9 |21 i

| ! , 9%0Y. J

3.(a) Occurrence of offence (T&ITH! &e):

1. pay(fegq): g@ar Date From (f&71& urqd): 29/06/2022
Time Period & 5 Date To ( f&=ia wfq): 29/06/2022
(Sremad): . Time From (3&9r): 12:59 9ot

Time To (Jwydd): 13:00 g9

(b)Information received at P.S. (q1f&d firasrerel qiefia smon):

Date (f&7T@# ):  07/11/2022 Time (3®): 12:1159

(c) General Diary Reference (5141 w4 ):
Entry No. (fig®.): 018
Date & Time (7% anfor3®):  07/11/2022 12:11 &

4.Type of Information (Mf&dfiar voR): o
5. Place of Occurrence (9cATEY®):

1.(a) Direction and distance from P.S.(9Ic¥ 30T QT a 3fR):
gd, 4 &t Beat No. (fsT %.):
(b) Address (Tx): SR e RS e A, TR fFraRT aReS Aoger, Arets g, GCH]

(c)In case, outside the limit of this Police Station, then
(@ Qrefi STUATEAT SEIATEY JWCATN): '
‘Name of P.S.(qe1 3™ A19):

District(State) (fSrear(3753)):



——

-

g g o ) - —

N.c.R.'Bj‘.('q'%r.m.m.d’f)

L.LF.-1 (TH1$d 390 B - 9)
6. Complainant / Informant (a@RaR/A1fEd 20mRT): ; i
(a)Name (41@): =939 SO0 IR
(b)Father's/Husband's Name(33a / gdl @ =19) :
(c) Date/Year of Birth (9= al@/ad): 1988

(d) Nationality (¥19®):  y9rd

{(e) UID No. (Z.314.3%. &.):
(f) Passport No.(9R97 &.):

Date of Issue (E=ar afta):

Place of Issue (fR=am fo&mm):
(9) ID details (Ration Card,Voter ID Card,Passport,UID No.,Drivin Llcense
;DAN)sﬁmwﬁaw(vmm,qﬁamm , gamseY 4., wﬁﬂz?nsﬁv '
(S.No.) ID Type (J3F@TIEI ¥&R)  ID Number (3@@uaR=T Ha1D)
H.h. |
‘ 1 U UL TP

!

(h) Address (g=i):

' S.No. Address Type |Address (4<)
(3.%.) (d=aTa1 9FR) '

1 =g 'Wﬁmﬁmm Ef%‘ﬂ'\'q? qag, st
98, HERIE, ¥R
2 | g 5074, ﬁaﬁﬁﬁﬁsﬁwqﬁ,aﬁmgﬂ. ECEACSE

(1) Occupation (FaTM):
() Phone number (%19 4.):
Mobile (F=18a 4.): 91-9270727075

7.Details of known/suspected/unknown accused with full particulars (q18d
el Mdta/sErsd! :m'\"rtﬁm ot gm):

S.No. . Relative's Name 'Present Address
(#.7.) Name (719) ;Allas (shAm9) (AR ) I(W )
1 3FwaEl l| ’

8. Reasons for delay in reporting by the complamant/lnformant (amRER /Mg
QUT-TTEHGA ABR fg?-ﬁ'raﬁ FRU):

9. Particulars of properties of interest (Fatfia Fraa<an qudia):

S.No. Property CategoryProperty Type |Description (auF) ]Vaflﬁé_(ih Rs/-
(31 %.) (s 37) (AT TPR) | l (I (.




N.C.R.B (v7.31.3m=.41)

LLF.-1 (T3 =90 BiH - 9)

11.Inquest Report / U.D. case No., if any
(3PAVE 3MEATA/ HGEATT g THRI 8., SR AFATR) )

S.No. UIDB Number
(e?nﬁ-)--) f(g.m.%&.ﬂ.w-)

12.First Information contents (W9 WaR ghiad ):
off TR ST IR, T 34 T, H-Ae ( I e TErs, N/STR, s (49.), 9
aswwgzmnioﬂ?g')' <1.f3. 5074, g oM. L., °Ew Sfcerea AT, SfdRR (qd), Hag. A
 RIATHIO SRGT R TR TR A TSR HISAT PeaRTdd Eraar e, #
Y59 HEFPRUTEpe GY/ITR g, s AN F e Teras a1 veTR BRRE IR
T HeSUIT=aT Ieq=TA HIg ISRafE areral. \

H F7 2015 TrgH /IR fum, gerRurelid srfed 39 Se e WEras FeuH HRIRG 31T,
AIEIT BT FIRY 3 31 Y, §EHTS HETRUTCH DT Teld S e o], g card TRREur
FROY, AR ATSTER oIS oy, TR ST BTevft voY, TRiT e HREIT AN, T H e
It gera Eor areft B .
f&. 29/06/2022 st 3w g, 13.00 g1, T SUA H SHIeATER R 713 HRfAd

| GREFIR TIRER AT ARG WF i AL fe. areh, AR Frawt aRee argen, were (4.), 548
el srduReT, faRTRaFT gads aRd IRcaTd TR el JRI] ARDHID ARISDHITN AT
TTH TR TafeT St SRTar ad . 239 (fowar . 1 8 defier 7. fRAst g g 3, SRt
Ced Mraeee fAfies wvger $u-itean e el M e A fadty St wgor 560
S JEATIRE HTIIT 3TTel. JATAHR TS PTYUT AT FTSTH 911 Greg o
B 78T 3R R fEBIURY HTetdh el IEATEIER Saweemyd, &, el o3 @ 3. R Eiced eee
TS 9% TG SETd T ARISI FIUDIER T BT IRGA ol H FId: qrg afdetr. o Ay
FRTOITHIO &R T qREY 38,

13. Action taken: Since the above information reveals commission of

offence(s) u/s as mentioned at Item No. 2. (Feicll FRATE: 979 F.2 TEd TR
Fored] TARTIY T AedTAaHT Y HSU™.)

(1) Registered the case and took up the investigation:
(v Afefyel sl qurT™ @7 g7t ae):

JIVAN SHRIRANG KHARAT(I (Inspector)) / PBMAH72875  or (f&an)
(2) Directed (Name of 1.0.) (399 3if8&@T-aTd 919):

.Rank (93): No.(5.): o
to take up the Investigation (a7 Tur axvaT™ fEHR ) or ()
(3) Refused investigation due to (4T FRUTHD TITH HUIT FHR f&eln):

662



- N.C.R.B (qq.@ﬁ.m:a‘})
LLF.-1 (T615d s=awor % - 9)

or (ST FRUTES TUTH SO FaR &aT)
(4) Transferred to P.S.
(T8 gadas ursfia e o1 UIdfi¥ SV 919):

District (Ges):
on point of jurisdiction (! &38R & HRU swdiaRd) .

F.I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost. (79H

TR THRSRA/GA] I qrafa, AT T 717G &l 3T
AFNRERIAI/Ga< ] Gaad! Id 91hd feefl.) '

R.0.A.C.(3R. 3 .v.%1.)

14 Signature/Thumb impression of the
complainant / informant.
(TPRERE/EER éon ardt ¥El/3TaT):

15.Date and time of dispatch to the court %l{"s’
(FaraTeaTd vrededTd! AR 9 93): LA

Signature of Officer In charge,
Police Station

(30 TR arfawr-ar Fared)
Name (1@): JIVAN SHRIRANG KH.
Rank(9<): | (Inspector)

No.(d.): PBMAH72875




N.C.R.B (T7.31.31R.4t)

(1f known /s

L.LF.-1 (U&5d 390 ®i - 9)

dPFirst Informatlon Report (W9 @aiia &1 &, v @1
s, deformities and other details of the

Tfa/aRIdR (Mfa sracea/aifdeean) aifRe RmE,

(SR apRarR/qTfEd Som-am Safia/
IHTTE! i udel! Tsd.)
e e
SARRY
N7 Ry 4
-
(%[

These fields will be entered only if complainant/informant gives any one or

‘more particulars about the suspect/accused.
= ues fhar camen arfde quella fiear v arde

&g SfYr goR quefien)) _
|S.No.(31.%.)| Sex |Date/Year Build | Height [Complexion ' Identification Mark |
| (ffm) | of Birth | (aie) | (cms.) (<) (s) ( o) |
,' | (5 i/ (S, |
| T #.)) |
E 1 2 I 3 q 5 6 7 '
1 oy } A9 d o NO T.
Deformities/ Teeth| Hair | Eyes(si®)  Habit(s) | Dress Habit(s)
Peculiarities | (1) (9) - (wEE) (AT wad)
R S S |
[ BTSIR
'Language _ Place Of (@1 ¥1) o Others (s®) |
/Dialect | "Burn [Leucoder ' Mole | Scar Tattoo ,
(91 / | Mark ma  (fw) (sror) (e)
NAI)  ororeared (1) .
- 1 gur) | -: - |
T is | 16 | 17 15 19 20 i
| | |
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